Bills mtroduced

“Thasy this House agrees with
‘the Twenty-fitth Report of the
Committes on Private Members'
Bills and Resolutiong presented
to the House on the 27th March,
1968."

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we
will take up the introduction of Bills.
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

Amendment of Section 16.
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MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Code of Civil Procedure,
190 ."

The motion was adopted.
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MR. DEPUTY-SPEAKER:
M. Narayan Reddy ... absent.
Hem Raj.

Shri
Shri

LAND ACQUISITION (AMEND-
MENT) BILL®

(Amendment of sections 3, 54 etc.)

SHRI HEM RAJ (Kangra): I beg
to move for leave to introduce a Bill
further to amend the Land Acquisi-
tion Act, 1894,
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MR. DEPUTY-SPEAKER: The
question s;

“That leave be granted to in-
troduce a Bill further to amend
the Land Acquisition Act, 1894.".

The motion was adopted.

SHRI HEM RAJ: I introduce the
Bill,
CONSTITUTION (AMENDMENT)

BILL®*
(Amendment of Article 829)
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MR. DEPUTY-SPEAKER: The
question is:

‘“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 76 and 164)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”.

The motion was adopted.

*Published in Gazette of Indla Extraordinary, Part II, section 2,

dated 29-3-68.



